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IN THE HIGH COURT OF JUDICATURE AT PATNA
Civil Writ Jurisdiction Case No0.10512 of 2026

Ramanand Singh Son of Late Ram Pratap Singh, Resident of Village- Bhusra,
P.S- Gaighat, District- Muzaffarpur.

...... Petitioner/s
Versus

The State of Bihar through Chief Secretary, Government of Bihar.

The District Magistrate, Muzaffarpur.

The District Land Acquisition Officer, Muzaffarpur.

The Project Director, National Highway Authority of India, Muzaffarpur.

...... Respondent/s
Appearance :
For the Petitioner/s : Mr. Nachiketa Jha, Advocate
Mr. Ankur Agraj, Advocate
For the Respondent/s Mr. Government Pleader (19)
For the NHAI : Dr. Maurya Vijay Chandra, Advocate

Ms. Preety Ranjan, Advocate

CORAM: HONOURABLE MR. JUSTICE RAJIV ROY
ORAL JUDGMENT

Date : 28-07-2026

Heard Mr. Ankur Agraj, learned counsel for the
petitioner, the State as also the National Highway Authority
of India (for brevity, ‘the NHAT’).

2. The present petition has been preferred for the
following relief(s):

“(i) For issuance of an order or
orders, direction/directions, writ, including writ
in the nature of Mandamus, directing the
Respondents concern to denote the rest of the

land of the petitioner after acquisition of the
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land bearing Khata No:-163, Khesra No:-583
& 585, area 12 Decimal. situated at village
Hasna Gadi, P. S. No:-141, under Gaighar
Anchal, and Khata No,;-544, Khesra No:-953,
area 9 Decimal, situated at village:-Bhusara,
PS.:-140, wunder Gaighat Anchal under
Muzaffarpur District of the petitioner for
construction of the National Highway No:-527
"C" (Majhouli- Choraut, S.H.)

(ii) For issuance of an order or
orders, direction/directions, writ, including writ
in the nature of mandamus directing the
respondents concern not to demolish the
construction over the land after acquisition of
the above mentioned land of the petitioner
before denoting the land of the petitioner, for
construction of the N. H. 527.

(iii) For any other relief or reliefs to
which the petitioner may be found entitled in
the facts and circumstances of the case.

3. The details of the land is recorded as under:
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“Khata No. 544;

Khesra No. 953,

Area 9 decimal;

situated at village Hasna, and

Khata No. 163;

Khesra No. 583 & 585;

Area 12 Decimal,;

situated at village Bhusra under P.S. No.
140 & 141 respectively under Gaighat Anchal at

Muzaffarpur District.”

4. Learned counsel for the petitioner submits that
for the construction of N.H.-527 “C” (Majhauli-Choraut,
S.H.), the land of the petitioner and others were acquired.
This followed the construction, and later, the petitioner also
made construction on the unacquired part.

5. The submission is that the petitioner has
recently received the notice from ‘the NHAI’ through its
authorized officer at Muzaffarpur and he has taken this
Court to the Annexure-P/5 to show that the negligence can

be seen from the act of ‘the NHAI’ inasmuch as a blank
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notice has been sent which do not even incorporate the
letter number, the date, the place as also the area for which
notice has been issued.

6. The vague notice issued by ‘the NHAI stands

incorporated below:

VRO TSR ISR AT T A / Hhad: 0621—2251933—934
(FTed yRas 3R TR HTer) gy faEr (fgda aa)
qRATSAT HTIIIT §DHT5—TABHIYR TAYR, JoThHRYI—842001
National Highways Authority of India Pawapuri Vihar (2nd Floor)
(Ministry of Road Transport and Highways) Bhagwanpur, Muzaffarpur-842001
Project Implementation Unit Muzaffarpur e-mail: muz@nhai.org

plumuzaffarpur@gmail.com

HTORTORTOT0 / STHWRYR / A / TAqE—....... / fRAD =/ s /s
(st 11 ? =)
UTRIGd ool &I g & fIg Fa=m
e ot fEer (P SR arara) siftifaw, 2002 @ GRT 26 B
SULRT
(2) & =

T U Gl & AR W R gRT I ISR A &1 Mafdid w9 |
fFRieTor {6y SIMT IR ART I8 FEEE 81 T 2 6 ISR jOMn—. . (QRET IR
(oot eeei GUg) B fHOHO oo I fHoMo ... () &
drg Rerd ISRl R TR Heotl oM & HIR VAT AT Heoll 3T NI fbar
W%l@mﬁwﬁ?ﬁ%ﬁmwﬁ%l

Hﬁﬁ%ﬂ@ﬂﬁmaﬁaﬁ%‘%msﬂﬁpm?ﬁwqwlelmﬁTQGrﬁa%ﬁ@E
ﬁwﬁﬁﬁﬁﬂﬂﬂ?waﬂ@‘cﬁa@_wﬂwﬁlwsﬂq\ddliﬁalqwqmldm
S @ TR W Uh AW $ Aok IR eed, ARG IS ISR
TR, UraTyRy fagR, feedia Tel, WaMyR, OTHHRYR Bl JRITeT HR Add & AR
U RIded W, Ife fdar oimar @ a1 ’idie /... /... B BTG R g ol
S 3R g9 Gal Bl &9 H I [ $9 I & GUe H B I8 WR A
I IRt fEEer (Y SR ardrand) rfafE, 2002 @ ORT 26 @ SUIRT (2) B
e TR SR fy i1 &k IuRaffa ot 4f @ a0 spraa & forg
ST BT |

T BRER 3R &1 & e, AR o/ o/ e BT SN |

ASHUTOS Digitally signed by
H SINHA ASHUTOSH SINHA
Date: 2026.06.18
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TSTANT W2/
T DN BT BHIER
gfaferft— 1. Tl TRIRSRY, o DI aed Tl |
2. GfORT JFENED, oo BT e TG |
3. IFAUSE UGTIBN, ..o B o UF awad: HRars 7 Uivd |

7. Learned State counsel as also learned counsel
representing ‘the NHAI’ acknowledge that this cannot be
treated as a proper notice.

8. Having heard the parties, this Court is surprised
to see that an important authority of the Government of
India issued notice in such an irresponsible way. A bare look
on the notice would reflect that it has been sent by the
Clerks sitting in the office inasmuch as no date, number,
details of the land is/are available. In fact, not a single
column is filled save and except the digital signature of the
officer.

9. The said unnumbered/undated notice issued by
‘the NHALT is thus quashed.

10. ‘The NHAI’ will have the option to see to it
that a proper notice is issued to the parties whereafter the
petitioner, the State-respondents as also ‘the NHAI’ shall
jointly fix a date when the unacquired land of the petitioner

be demarcated.
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11. The mental agony the petitioner had to face
needs to be compensated. Accordingly, a cost of Rs. 5,000/-
is imposed against ‘the NHAI’ which shall be paid to the
petitioner in the next four weeks. ‘The NHAI’ is free to
realize the amount from the erring official after fixing
responsibility in accordance with law.

12. The writ petition stands disposed of with the

aforesaid observation.

(Rajiv Roy, J)
Adnan/-
AFR/NAFR AFR
CAV DATE N/A
Uploading Date 29.07.2026
Transmission Date N/A




